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(iv)

and followed the code of practices laid down by
AERB, based on nationally and internationally
recognized safety methods - Disaster Management
Plan (DMP) is already in place, so also the
emergency preparedness plan, off site and on site
and all programmes under Corporate Social
Responsibility progressing in the right direction with
co-operation and assistance of the district
administration - NPCIL, also received necessary
environmental clearance - No violation of Coastal
Regulation Zone noticed - Desalination plant
established after following rules and regulations -
Justif ication for establishing KKNPP at
Kudankulam, therefore, vindicated - Apprehension,
however, legitimate, cannot override justification of
the project - However, directions by Supreme Court
in regard to safety of the plant, impact on
environment, quality of various components and
systems in the NPP plant - Atomic Energy (Safe
Disposal of Radioactive Wastes) Rules 1987 -
Hazardous Waste Management and Handling
Rules 1989 - Environmental (Protection) Act, 1986
- Disaster Management Act, 2005 - Water
(Prevention and Control of Pollution) Act, 1974 -
Air (Prevention and Control of Pollution) Act, 1981.
(Also See under: Policy Decision).
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